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Decree of the Appellate Court, dismissing Appeal.
"IN THE HIGH COURT OF JUDICATURE AT BOMBAY
IN APPEAL FROM ITS ORIGINAL CIVIL JURISDICTION
APPEAL NO. OF 19
SUITNO. OF 19
CORAM:
.DATE:
Appellant .
Original Plaintiff or Defendant

.....................................................

Reéspondent

....................................................

The appellant appeals against the -Decree of the Honourable Mr. Justice

S Order -
............ dated the et dAY Of i 19
onthe grounds mentloned inthe Memorandum of Appeal filed herein And the appeal
being this day called on for hearing, And upon hearing .........ccocoeevervrernnnnene.
Advocate for the appellant and ............. advocate for the respondent And upon
reading the memorandum of appeal, the said decree dated the ........ocovvermrinnene day of

Original Defendant or Plaintiff

order
............ 19 thenotes of ev1dence taken and the exhibits putin at the hearing of the suit,
this Appellate Court doth dismiss the appeal and doth confirm the said decree dated

: ) order
the e day of ..vnnencnt . 19 and doth order that the
.appellant do pay to the respondent RS. civvirnnnes for his costs of this appeal.

Wltness Ceetstssas sttt et s st b et s e er s e s s e taseasaeresaresasesren , ChiefJustice atBombay

By the Court.
Prothonotary and Senior Master.

Decree drawn on the application of
AAVOCALE TOT cuv.vevevivnennreeeeseesssnreneens '



